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CONSTITUTION (AMENDMENT)
BILL*

{Amendment of the Seventh Schedule)
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Mr, Chairman: The question 18

“That leave be granted top intru
duce a Bill further to amend the
Constitution of India”

The Motwn was adopted
ot ®o Lo faars: % fadas w1
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CONSTITUTION (AMENDMENT1)
BILL~

(Insertion of article 374)
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Mr. Chairman: The question Is

“That leave be granted to intro-
duce a Bul further to amend the
Constitution of Indis ™

Those 1n favour will please say “Aye”
Some hon. Members: “Aye".

Mr. Cbairman: Those against will
mw,'.’lfnn

Bome hon. Members: “No”

Mr. Chairman : This time I should let
the “Noes" have it}
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Some hon. Membets: “Ayes” have it.
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Mr. Chairman: Do you want a divi-
sion”

Some hon. Members: No Leave Is
granted

Mr. Chalrman: I will put it again.
'he question is

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India"

Those 1 favour will say “Aye”

Some hon. Members: “Aye"

Mr. Chalrman: Those against wil
u,. “No"

I think the “Ayes” have 1t,
“Ayes" have it Leave 15 granted

The motwon was adopted
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SALARIES AND ALLOWANCES OF
MEMBERS OF PARLIAMENT
(AMENDMENT) BILL*

(Amendment of sectwon 3, 4 etc)
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Mr. Chairman: The question 1s

“That leave be granted to intro.
duce & Bill further to amend the
Salaries and Allowances of Mem-
bers of Parliament Act, 1054".

The motion was sdopted.

*Pu blished in Gasette of India Extraordinsry, Part!II, Section 2, dated 7-7-67.



